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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH =

C.P. NO. 4/1996 f}f%/

in
DA, NO. 420/10994
New Delhi this the 19th day of March, 1996,

HON'BLE SHRI JUSTICE P.K,SHYAMSUNDAR, ACT, CHalsidw
HON'BLE SHRT K, PUTHUKUPAR, FEFMBIR (A)

P. N, Kapoor,
R/0 H-3/117, Vikas Puri,
New Dalhi-110018, ses Patiticncr

( 8y Shri S. K. 3auhney, Advocate )
-Vgrsus=-

1, Shri V, K, Aggarual,
General Menager,
Northern Railuay,
Baroda Houss,

New Oelhi,

2, Shri B, S, Aggarual,
Chief Administrative Officer
Construction),
Northern Railuway,
Kashmere Gate, Delhi, .+o Respondents

( By Shri P. S. Mahendru, Advocate )

0 RO ER (ORAL)

Shri Justice P. K. Shyamsundar -

We have heard both sides, UWe thipk it
unnecessary tc pursue this matter further, it cdoes
transpire, however, from tha statement of
caleulations filed by the respondents that short
payment in respect of gratuity has been made in
terms of the order dated 10,7.1995 in 0.3, Mo,
420/1594, and alsp in the matter of cemmutation of
pension, Learneq counsgl for the respondenta very
frankly agrees that there is mistake in compiting
commutation value of pension and it would be
rectified, Under the first head, we find a sum ¢?
of Rs,2036/- ovérdue as interest and in the secord

a sum of Rs.2504/- is due touards tham, Crdzrs ¢f
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the Tribunal ars very precise and directien to the
respondents was to pay to the applicant all the
retiral benefits with interast at the rate of 124 from
the dats they becams due, In this case the applicsm
had” retired from service on 31.10,199C. The dolsay

in payment of OCRG is quite considerabls, Thorafors,
the Question'of freezing the payment of interost

and relesasing it only after three mont hs as ury3d

by Shri Mahendru is really besidefthe point., Tha
The respondents have to pay intersst an the totality

of DCRG due and pending.

2, Computing the short payment of interest to be

Rs,4620/= representing the total of Rs,2504 and s,
Mwwyme‘ :

2036 (supra). With these directions this applicaticn.

stands disposed of finally, No costs,

3. Let a caopy of this order be given dasti te

the learned counsel for the respondents,

« LS\FQ’* ¢ ()“L/OL—@J\‘&LL\,\,\/)

( K. Muthukumar ) ( Ps Ko Shyamsundar )
Member (A) A Acting Chairman




